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with in a particular manner. All the
departments have been given instruc-
lions as to how secret, top secret and
all classified documents have to be
dealt with. Security arrangements
have also been tightencd. But I do
not think it will be in the interest of
the country to disclose as to what
instructions have been given, I can
only assure the House that we have
taken necessary steps in this matter.

~ SHRI SURESH KALMADI: Is the
Army being put on alert? This is
my major question.

MR, CHAIRMAN: The House will
adjourn now and we will meet again
at 2.30 p M.

The House then adjourncd
for lunch at twenty-eight
minutes past one of the clock,

———

The House reassembled after lunch
at thirty minutes past twe of the
clock. The Vice-Chairman, (Shri
Syed Rahmat Ali) in the Chair.

CLARIFICATIONS ON THE STATE-

MENT RE THE TRAGIC ACCIDENT

WHICH OCCURRED IN THE PESTI-

CIDE PLANT OF THE UNION CAR-

BIDE (INDIA) LIMITED AT BHOPAL
contd.

SHRI JASWANT SINGH: Mr.
Vice-Chairman, Sir, I was putting
across my view point on the role and
functioning of all-India radic when 1
was M™temupted and asked to take
my seat. 1 will take half a minute
to put across my view point about
ineffective use of the All-India Radio
in the context of the tragedy that
occurred in Bhoval and I reiterate
that had All-India Radio been used to
broadeast essential information to
the cilizens of Bhopal on that day,
perhaps the dimensions of the fra-
gedy could have been reduced perhaps
the harm that has been déne to the
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citizens of Bhopal - mitigated fo an
extent.

I have threeor four other questions
and 1 would request the Minister to

" give me the courtesy of answering

them because they are specific ques-~
tions.

Is it true that the Union Carbide
Corporation’s Investment in 1976 was
only Rs. 15 crores ang that an R&D
establishment costing Rs. 20 crores
was allowed to be established in
1983? What were the objectives of
this R&D centre, its programme of
work and the factors which led to
ity acceptance by the Central Govern-
ment? To what extent was income-
tax relief given to the Union Car-
bide Corporation of the United States
on the grounds that they had contri-
buted to the getting up of an R&D
centre in India?

4
My next clarification is, how was’
it that the UCIL was allowed to

enter into a collaboration with the
Union Carbide Corporation of USA
to syn‘hesize the new chemicals and
test them on tropical posts at Bhopal?
What were these chemicals, how many
tests were carried out and was the
data of chemicals and tests conducted
made available to CSIR or to the
Central Government? How muchy
money was provided by Union car-
bide Corvoration of USA to UCIL for
these tests? I would request, parti-
cularly. that the Minister does not
sidetrack the next question and that
is, what is the re'evance of the chemi-
cals so tested and made and the tests
conducted hy UCIL to chemical war-
fore? In this context onc more ques-
tion before 1 canclude. Sir, was the
establishment of the R&D centre and.
the tests to be conducted approved -
firstly by the Committee of Secretaries
of the Cabinet anq secondlv, were
these tests conducted in consultation
with CSIR and did that have the ap-.
proval of the CSIR?
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Now, Sir, I come to my final ques-
lion on this tragedy but not my final
word. In the wake of this grim
«tragedy that occurrcg in Bhopal, we
witnessed what a leading Hindi news-

paper was persuaded to call g situa- -

tion in which fa@wam &Y @ zard
S 1 a3z ar  FI@mf F9 gf ?
Following wupon the tragedy at
Bhopal, the Chairman of Union Car-
bide is arrested in Bhopal upon arri-
val, Then he is released on what was
put across to us as *“bail”. I would
!'like_to know what were the rcasons
and grounds of his arrest, on what
grounds he was granteq bail, what
consultationg took place between the
State Government and the Central
Government what was the level for
the drama of his arrest and for the
absolute “jag hasai” of hig release?
Is it correct that the Prime Minister
was consulteg before his arrest and
rat the time of his release, or that he
wag not informed at z11? Did
Ministry of External Affairs come
into it at any stage - or did it not
come into it at any stage?

THE ° VICE-CHAIRMAN (SHRI1
SYED RAHMAT ALI): Mr. Jaswant
Singh, please conclude now,

SHRI JASWANT SINGH: I will
yconclude with just one final sentence.
I would request the hon. Minister to
inform the House whether there are
other chemicals and other carcinog-
enic produetions of similar nature and
I would request him to take the
House into confidence and inform the
House that the following production
units, the following factories, the fol-
lowing concerns are today producing
chemicals which are potentially
harmful to human lives, arc today
producing items which are carcinog-
enic in nature and this is what the
Government is doing about it.

As 1 started by saying, this matter
is so serious, the tragedy so unprece-

the .
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dented in its scale the world over that
what would have gsuited the purpose
of the House best is a full-fledged
debate, but in the absence of that
ideal, the Jeast that we expect from
the Treasury Benches is that the
queries that we have asked and the
clarifications that we have sought be
honestly and explicitly answered.

PROF. (MRS.) ASIMA CHATTER-
JEE (Nominated): Mr. Vice Chairman,
B am indeed grateful to you  for
giving me an opportunity to speak on
Bhopal gas tragedy.

What has hapvened in Bhopal last
December is tragic beyond words.
This is the world’s worst industrial
disaster. As reported, the massive
discharge of Methyl-Isocynate (MIC)
from the multi-national Union Car-
bide pesticide plant has taken more
than 2000 innocent lives and affected
20,000 people. Children have Dbeen
orphaned and the vpopulation exposed
to MIC have been suffering from cx-
tensive lung and respiratory tract
damage, pulmonary oedema, cye
troubles causing blindness in some
cases ang there has been an outbreak
of -a dcbilitating form of jaundice.
Environmental conditions have also
Heen affeckled. The effects of MIC
are proving to be far more deleterious
and extensive than doctors and toxi-
cologists had ecarlier believed.

We are aware that MIC is used by
the Union Carbide as an intermediate
in the manufacture of pesticides like
carbaryl, aldicarb and isopropyl
phenyl-carbomate. We, the chemists,
very often work with large quantities
of MIC in our research laboratories
and our rescarch scholars also do the
same. But nothing has happened so
far, as you find I am alive and my
students are also alive. Ng adverse
effect has heen encountered go far.
Thercfore it is difficult to understand
how MIC could convert Bhopal into a
gas chamber which caused mass
casualties, The same view was ex-
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pressed by Director, Union Carbide
factory in West Virginia, USA. He
had said that their workers had
been exposed to MIC for 17 years
ang no such disaster, like the Bhopal
gas tragedy, had happened sg far.
It has been reported that water pene-
trated into MIC tanks which decom-
fpoged intg toxic galses, causing ex-
plosion of the MIC tanks.

I tan say from my experience that
MIC is decomposed slowly by mois-
ture 'and water into carbon-dioxide
and methyl amine which has a very
strong fishy smell. It ig highly ~ola-
tile and soluble in water. MIC is,
however, readily decomposed by caus-
tic soda and other alkalies into car-
bon-dioxide and methyl amine, It
is, therefore, expected that the factory
area, the atmosphere ang the neigh-
bouring places would be charged with
fishy smel] which ig 5 positive indica-
tion that MIC is indeed the “Killer
Gas.” Surprisingly, no such gbser-
vation has bheen recorded and repor-
ted. What is the reason for that?

MIC which boils at plus 39° C and
a liquid at ordinary temperature, is
stored in tanks. These tanks are
enclosed in a gouble-walled structure
with a cooling unit—a coolant cir-
culating unit. The temperature rise
is, therefore, unlikely, as expressed
by some of the people there.

The symptoms of the population
afflicted with the poisonous gas are
very similar to those of phosgene gas
poisoning. The possibilily of phos-
geng, gas poisoning in the Bhopal gas
tragedy cannot be excluded totally
ag MIC is manufactured from
deadly poisonous gas phosgene and
methyl amine. Both phosgene and
MIC act by desiroying proteing and
liquids in the lungg ang that Ieads
to death, The cxtensive damage of
plants and all vegetation in and
around Bhopal is another indication
that the killer gas could have been
phosgene. It may so happen that

the’
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there might be some unreacted phos-
gene in the MIC tanks causing such
a disaster.

THE VICE-CHAIRMAN  (SHRI
SYED RAHMAT ALI): Madam, in-
stead of seeking clarifications you are
delivering a speech.

PROF. (MRS.) ASIMA CHATTER-
JEE: I would like to ask the ques-
tion whether there was any contami-
nation, Phosgene is listed as “One of
the most poisonous gases used in in-
dustry” in the manual of occupational
health angd safety of the International
Labour Organisation. Although Union
Carbide has officially identified MIC
as the cause of the Bhopal gas tra-
gedy, experts are divided in their
opinion as some of them believe that
it may be phosgene which is respon-
sible for this tragedy. However, it
must be admitted that there has been
some lapse jin the matter of opera- .
tional safety measures, and I would
like to know whether operational
safety measures were strictly follow-
ed there. Why was not the alarm
bell there to indicate temperature
rise, if it is a fact? It has becn men-
tioneg that there was a temperature
rise. If there has been an alarm bell,
this tragedy could have been avoided.
Secondly, why did not the water
sprayers function when the accident
took place? What happened to gas
serubbers? The flare tower iiself
according to informeg sources, had
been dismantled in the course of 2
certain maintenance opcration—the
most serious lapse that can be jm-
agined. This gave opportunity to the
gas for free escave. I would like to
know whether this was a fact.

I strongly opine that the muass
casualties in the Bhopal gag poison-
ing tragedy are due to negligence on
the part of the Union Carbide manage-
ment in operational gafely malteTs.
T would appeal to the honourable
Minister that in future industrial
licences should be issued only after
approval of the Department of En-
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vironment.. Also,
are in operation surprise visits by
experts should be arranged by the
Goavernment at the  State level to
inspect whether security ang opera-
tional safety measures therein are
effective or nof.

However, it is gralifying {o note
‘that the Government of India and the
State Government took  immediate
aciion and provided medical aid, relief
and compensation to the ailing ‘popu-
lation. The State Government have
klso set up a Commission of Inguiry
to investigate events and circumst-
ances of the accident.

While concluding I would like to
mention that the killer gas in Bhopal
hag a far remotc effect on the Wbio-
systems and environment and may
disturby eco-balance, 1 would,
therefore. request the hon. Minister

fto take care of this and to keep the

ailing population under strict obser-
vation to know whether any further
adverse effects are found in them.
It 'is, therefore, imperative that all
these measures should be taken.
Alse, in the perspective of the divided

‘opinion of experts, it is necessary to

pursue further investigation in order
to identify the killer gas in Bhopal.

Thank vou, Sir.

PROF. B. RAMACHANDRA RAO
sindhra Pradesh): Mr. Vice-Chair.
an, T would like to put two ques.
~ns to the Minister on the Bhopal
agedy, p#rticularly the after-effects
" the MIC gas in the human system,

First, whatever may be the official
_sures about the numbers of people
who died, our main concern should
be to cure the sick, the surviving
patients, who have suffered to differ-
ent degrees from the MIC gas during
the process of exposure after the gas
leaked. I understand that about
30,000 to 40,000 affected persons are
still in Bhopal, and they are suffering

when the factories -
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to different degrees. Every day about
half a dozen deaths were taking place
due to the long-term effects. I would
like to know and have an answer {o
the extent possible for the following
questions:

Is the Government gathering
statistics of the persons who are
affected by the MIC gas and finding
out what the diseases are from which
they are suffering? Has a team, a
scientific and medical team under
the ICMR, gone and examined the
nature of the delayed, cumulative
effects of this gas on the human sys-
tem of the surviving persons by
having examination of the blood,
the urine and various other normal
and special tests?

It is understood that the milk yield
of the mothers of the newly born,
children has become less, and
therefore, this will have an after-effect
on the children who are reared up
in this manner. Even the yield of
milk of the cows and buffalows who
have given birth, they found, to have
come down to half a litre or some-
thing like ‘that instead of ten litres.
This being the case, what is the afte-
effect of this on the children who are
born to such paticnts? One has to
examine,

Has the ICMR team studied and
found out the cause for the con-
tinuing effect. Is it the chemical,
MIC, or the breakdown products?
Are they investigating how the ad-
verse effects of this chemical or its
breakdown products are {0 be cured?
There are many cures. One of them
ig lhiosulphate. 1 am told. And quite
a few others will be effective. Has
the ICMR team given a detailed re-
commendation on how to cure the
surviving patients?

The second question I am going te
ask is: It is well known that che-
micals have a long-range, genefic
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effect on the human system. Has this
chemical, MIC, got any genetic effect
which is carried from genera-
tion to generation? If so, 3 scientific
team should go into the examination
of the blood samples, hacmoglobin,
and find out whether any genetic dis-
tortions are likely to take place, and
if it is so, proper genetic counselling
should be given to the surviving pa-
tients who arc likely to be affected
and their children. This curse of the
MIC should not be carried to the suc-
ceeding generations.

These are the two questions which
I wanted to put.
it wgaaa faw (fag) -
qWTETE WRI, W wWET ® atn:r
FY 9 &F 918 Aq qg TFANT g1 fR

AT agen ¥ SEEr wat a &
Tafea § IET QAT TG ATEAT E |
F =g guer A% guwar | § ag guaar
g [ 5% @re 3 gur FLr K1 S
afeeiy @ &, <% 9aq a1 g "
uEr gY &, qUI-ATS gATI IEI &
AARET AR FgUdE wAT A
ufarey 9T @1 sige favamw g, Sy
FoaeT ofEfTEr 2, Bradt dem #
Fifwr gV Wi, SUS 99Q g qAGAT
gAT & 1

§ Gar ¥l Fgar § ! wwled
%maﬁtﬁr%momﬁo 1 foaee
¥ ey a@ @ 991 § fF ag dfesm
AT FT A amaﬁ*?@rqﬁ'a
qfg & famsr @y w-fea fama-
Wif ¥ fory ST Sfwser 4T T TET
Frar ww@t & 9g @AW S A%
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T g & T &1 &Y, a7 ar facger
g SIS a1 g W T T9ET
Ao U o ﬁ'qg":ﬂ' ar & grada
Rl WEIRE § SAAT AFAT R A
7 Sus faars = FEaEET #7 o9 fE
gy @ afaw wfW &1 @ AwTE
m%ﬁﬁmaﬁﬁﬁmm?

mﬁaﬁnwﬁﬁmaﬁm
f?gwﬁmﬁ ¥ THoUToWo &
ﬁaww T A F 9IAT

fF 79 FIOA a1 FREW I8 &’
g fn sm @i mE ogEw
FO AR AL T | SH qHT ag X
ww Her ¥ wrmmew far o =
T qIE F Fls @gw Igt 9 T
2 W fowmr a1 & =@ alg
AT &1 79 ¥ AMAME HAL
At & S wgm fF fram @
HgAd 99 Adl ¥ # IH a@ W
TaA gu fRar ar o aw W
FIE @A Ag 9T gl g v

# ag WY am & W 5 m@-
I T OTEEr UEA d g wr oo
3@ @ #1 9397 g9 FiEr g1

FIA AT SETaEr & Hg W —
@ WIOF ¥ guraT war a7 Afed
TATY TR &7 98 T |l Ay

%m&ﬁm%ﬁt@

qT Y TCETT &7 aTF § FA-
ElARE A -

wrm F AWAR 16 IA,
1984El'ﬁ' ‘st #® err«:

ﬁ Y

AR G gftar | owar 4t ) fET
ZATY AR 7 T 9% A
agl A1 7 g FwT ST GIHTL AT &Y
T TET & >Rl F1 aXwre faoelt @Y
FRAaTMramgrmeemFae d
IR T TG AT |

wiay & a9 weeT &
sHAT STeaT E fF s Gfmsiw &
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H17 ST WAL § 596 a9 I9% Feld
WagHaa g &g

ur a@ § o gamn A fr
AT FTRETAT FTO%TS ST & ag feereraT
g FW ¥, I 09 AT TG E |
T ag Fr W@l & fay gy fweyr
wHe § AESE A g HIT gAT BT
AT § aHT AAHIA AT aa'T%
fF oY 2 q AEEL FLFES & AFT
EATY gTFTL FT AT wee fawarg ar
f& =@ a@ «¥ A ufEsdt 9T 3R
LT F FIAI 9T B AOFT G6 A
g S A fFr F R mag W
TUEAT BT JY W T &8 FuH |

# o grq #X AT =T O fE

Foor difrcaee A & a9 25
Erfimm Yfezgreg® &1 dTFE F
&1 wEer  AETOME T
afraa arEEe F fawdee afeearse
#1 ff " 9—FH G AT
 mwmh fF FF 8§ gg ofew ar
PR fREE g & FTOT FIHTE TGHT

¥ gy ol ST I 6 S agh F
W?W%‘ (mqﬂaﬂ) il

foile & Sgiewr 3T § &1 1982 W
swufeed faqeal 7 foe & @ft—

“The plant represent either

higher potential for a serious acci-

dent or more serious consequen-

ces, if an accident could oceur’,
1396 RS—10
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foile 9/q 1982 # & o7 7 o, &
AT &R A W AR T A T@
ﬁm? mfwawm%ﬁ:mﬁ

A

97 ag gg Agi A1, ar
AT W & o oF I AE T,
TH T FT T FH 30 9

aﬁ‘rv{"rv‘gsﬂaaﬂ ZEAIaE AT

anmaeﬁ?qmﬁ
mqmwmﬁg‘rmeﬁw
FEART AT, aY AT I 1 F57 78t
ga< ot fF 37 Fr@m™ a1 92 w2 fam
SET 1§ UF A WX e FEm
%W@Wﬂé‘rdﬁa’ruﬁm

for

5 a0 § e 9 faoge @9 &Y
Sl

7

o, Uﬁeﬁammmlefwﬁm
forar a7 A TEA HIQ At TG @M AT
ST dt aATE o awdy | ) e =9
FTH FT WU AWOHA 69 T FT AN
F@mET 7 F= d gEY A ff feas
TG I W9 FT TG FAT T )
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st AT fos

I 1 gar A dafes AT SuH
T gua fafnde Sha S argmr
FAA X A1 mgeaT y g g1 zafag
¥ TET i AIFTT T AT A qBE A
FIT @I | QA F I T
7g QT AT Y AT AT FE@T G £ |
HH @ 3 AT AT FLEET | AH
R g 59 3w A foqg & wT @ A
& wear g & 9ud far sHwa ar
FAET d2r N I 2 1 WA AF qAN-
fardz w3y gE & T ¥ foae
T FEAT F FTATAT B, T AT
TN FF § &7 407 Hgleg @1 Todle &
T F97 Ay Anfga ofF fF 59 Fedr
T 39 A% &1 w0 Far ¥, 39S faarE
FEATET 7 AT AFET ML AT FATT
¥ Hy gy T FE A48 faar el
& fad g% a4, =% faF a0 F&
Afiea oz w&Y 957 731 & & 37 Feafy
T WL grfag g1 T ay 398 faArs
g9 HET FATH FUT | IAAT AT IW
FEATAT F¥AT 5 [GATE HAF I
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ASAAF & | A7 § gadar § fx
T g T B TS A AMAS €407 &
B A7 7y Y [T q1% AT 37 91T HY
N oA % T FEA F7H FNA
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st g q@h (Few waAW)
NG ITAMLAA AR, faTiFs 2—
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92 Hogw wEAtd 21§ dfew
gfard # wfy 7a7@F "3zqr sgFw
LT g AME 50T AHq FIT HT-
g fF usr g gra g Aed ¥
qART ST I dT TEIA T
TAINT sp7eal FY 3oz ¥ TAF A
fas A Adrlas Tom 057 ar @
& | T TET 3qTTF AT 9T I @Y T,
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@Y &1, a9 g% Tardl M gagaEy
aeq faeg gt & & AT § /g FTAr
I A% &, 9 w0l § wadfa war-
wq H OTHRY, HiGIAT ATE FT GG
AFT AUTT IO FL GTA ATAGAT B
TARFAT AN @S | T AD 9CH
yITH ATEqT & AIFHR § AUE FLAT
1T {5 AR O Ayt 9 FA
1A HIQUT qAl ® fGATH FT &
F FIAGTE FL | FEART FIAT
% afte gfywfal # o @R
& fregare w3& FrEAT FOew A Ofd
# & FifF 98 @9 ‘S A
FAET GAwdE’ F wT AT ¥ 4 IN
geasy § & wradrg v fyfacee ¥ o
wiw AT Tgar F A foaa & afvafa
# fad Frates & faeg qH7qr 4Ieq &
&Y 341 T} FrAT I7 @] 7

Iraneqa (= q9T R WA ) -
[T AT ¥ T &, TART AqET )
AT AZN, T AT JATA FEAT A3
@y ®T Atfar L (emawma) L.

ot g qAY ¢ F 997 & FT W@
g1 g ‘o da faawr 5 wrdar
Yo TF0o—3TAo Hlo Hlo &, IE 1849
¥ §Eg T gger T ATEIIT FY 47 )
qg FEAT § qFF A9 Fa1a7 FAde
& 1 78 grzer Afas g AT AT AW
AT B, faed Ta-ediz wgAT ok
QATAT AR T FAT 9997 & | 39
Ffsz & Faa1 7l wERT TATA FT FoT
F& fF Ay qezarey fod &, g F
yarfag qa aaf¥qal #v, saF  Far
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Eﬁlﬁﬂ' g!"—

W wqw, fafrar we
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A fag dew, wANTd gA-
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Qw6 A gfec & T waw IIA w1 W@
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a1g & & T GUHT A 77 A qroaga
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ST fF a8 T Higmr F2 R |
H g arelt 5o fadelt du & Fran i1
T % fod awg R S xgr &

IaAIEE (= qUY EER AWAY)
HAT S FT AF GaT § 1 34T 590 9
FH & 1§ 7 =TT 59 AT IFQT
FIT A &, 9 IQET wEAT T
-3 fufe & s gataTT F90
3 r.M,

SHRI B. SATYANARAYAN
REDDY (Andhra Pradesh). Mr. Vice-
Chairman, the terrible tragedy that
has happened in Bhopal is beyond
words. The leakage of methyl isocya-
nate gas from the multinational
Union Carbide plant has taken more
than 2000 lives; in addition, 20,000
people have been made disabled and
blind, their lifc has become useless.
Small children have become blind.
Arising out of the statement of the
Mintster I would like to ask  what
adequate compensation has been
arranged to the victims; secondly,
what adequate measures are  being
taken to prevent such incidents tak-
ing place in future; thirdly, what the
policy is of the Government of India
in regarq to multinationals whg are
establishing such concerns in this
country ignoring the inferests of the
country but looking for their own
interests. These are the three points
on which T would like the Minister
to enlighten us. In para 11 on page
5 of the statement the Minister said,
“The Government of India, in con-
sultation with the State Government,
is considering various options avail-
able for obtaining adequate com-
pensation to the victims of the tra-
gedy and recovery of expenses in-
curred by the Government in  this
regard.” I would like to know whe-
ther the Minister is aware of the
fact that the American firm holds 51
per cent of shares and whether he is
going to file the cases in India or
in America. It is reported—I do not
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know whether he is aware of this—
that two American lawyers have
made arrangements for filing a 15
billion dollar suit for damages in the
US courts against the multinational
firm on behalf of the families of
Bhopal. I do not know the position
according to the American law. If
ihey lose the case; the American law-
yers do not get anything but if they
win the case, I am ‘told, they get a
share from out of that compensa-
tion. How much are they going {o get
for themselves? In Indiea Today of
15th January it has been reported,
“Legal Damage”; “Already damage
has been done; another damage is
that 3 number of lawyers from Ame-
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rica have flown to Bhopal . . .” They -
are taking signalures of the inno-
cent people. The people there are

forced to sign papers which they do
not know. People have signed docu-
ments without knowing what they
have signed. I would like the Minis-
ter to tell us what steps the Gov-
ernment is going to take to save the
innocent people from these terrible
things.

Then there is one more important
thing. Thousands of people have
been rendered jobless. I want to
know whether the Government is
going to take steps in consultation
with the foreign multinational firm
to provide employment because I
was told that due to the closure of
the factory thousands of people have
been rendered jobless. What is the
Government’s policy regarding those
who have been rendered jobless?
The most important thing is what is
the lesson to be learnt from this
tragedy? What steps are being taken
to see that this kind of situation does
not recur in future? What should be
the policy of ‘the country towards
multinational investment in this
country? Numerous studies on the
operation of multinational corpora-
tions have revealed that in pursuit of
huge profits they show little regard
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for the environment of the third-
world countries. The Bhopal tragedy
has attracted the attention of the
world. These multinationals are in-
vesting huge amounts in this coun-
try, What is the policy of the Gov-
ernment  towards these  multi-
mationals which ignore the interests
of the country?

Some of the most dangerous che-
micals and drugs that have been dis.
carded in foreign countries are being
dumped in this country. Is the Gov-
ernment of India going to take ade-

quate measures to prevent these mul--

tinationals from playing with  the
lives of people in this country?
These are some of ‘the questions to
which I expect answers.

SHRI RAMANAND YADAV
(Bihar): Is it a fact that workers of
the Union Carbide plant, Bhopal, had
written to the Government about the
lack of safety measures because of
repeated incidents there? Is it a fact
that Mr. Anil Sadagopan, a scientist,
has written an open letter to Dr.
Varadarajan in which he has pointed
out that Union Carbide, aceording to
the patent under which it manufac-
tures Carbarylbrand name Savin—
does not produce Methyl-Isocynate
(MIC)? Is it a fact that Rockefeller
Foundation set up laboratories in
India for research in viruses to dis-
cover medicines to fight them and
whether this was a field station for
the Pentagon to test bacteria war in
India? I want to know whether the
Government has enough proof to be-
lieve that the USA has selected India
as a field laboratory for experiments
in biological and chemical weapons.
Is it a fact that the Indian scientists
of the Indian Institute of Sciences,
Bangalore, have asserted that the gas
responsible for Bhopal tragedy was
not MIC alone, but also Phosgene.
Is it a fact that the tank which
stored 45 tonnes of MIC gas entirely

Union Carbide Litd.
at Bhopal

evaporated and the remnants of the
tank had still not been  analysed?
Tanks are of stainless steel. How
can water leak into them and that
also a small quantity of half a kilo.
gram? Is it a fact that the record of
ihe Union Carbide has shown  that
the MIC gas in the 2nd tank was
only 15 tonnes? But, Dr. Varadarajan
has confirmed that the gas stored
therein was more than 23 tonnes.
What action is the Government going
to take against the company for this?
Is it a faet that the two Judges of
Madhya Pradesh High Court have
directed the State Government and
other agencies that the remnants of
the killer tank should be analysed?
I would like to know whether Dr.
Harish Chandra, Head of the De-
partment of Forensic Medicine,
Gandhi Medical College, Bhopal, whe
had performed the post-mortem on
the gas victims, claimed to  have
found that the deadly cyanide in
excess quantity was found in the
tissues recovered from the corpses.
Is it a fact that Dr. Bipin Awastia of
Union Carbide, West Virginia, USA
sent a telex to Dr. Loya to give in-
travenous injections of sodium thio-
sulphate in cases of cyanide poison-
ing? How many persons were treated
with this injection? Is it a fact that
one West German Doctor, Dr.
Dennderer, with a team of doctors,
rushed to India simultaneously with
so many injections, intravenous in-
jections, of sodium thiosulphate, to
be given to the victims of MIC poiso-
ning? Who had authorised these doc-
tors to use the vietims as guineapigs
for experiments to find out whether
sodium thiosulphate could be an
antidote for MIC poisoning? Was it
a part of the Pentagon to test the
bacteriological warfare here also?
Does it not confirm the allegation of
their doubtable Shri P, N. Haksar
that the Union Carbide factory in
Bhopal had been the Pentagon gas
war experiment centre? '
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I would like to know whether any

, serious research is being conducted
about the after-effects of the killer
. gas and also about the components
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.of the killer gas, What is the relief

that has been given to the families

.of the killeq and the affected? Has
.the State Government filed a case
.-against Union Carbide in a law court
of the USA for compensation to the
victims?

SHRI S. W. DHABE: Sir, Union
Carbide Corporation sold chemical
products worth 9.2 billion dollars in
1980 and is the seventh largest che-
 mica] manufacturer in the world and
The
Indian subsidiary of Union Carbide
set up this plant in Bhopal following
two contracts with the Government

" on November 13, 1973 against pay-
" ment of twenty million dollars.

But
it actually went into production in

* 1980. The total installed capacity was
" 55,000 tonnes. Two years later its

installed capacity came to 46  per
_cent. I would like to kmow from the
honourable Minister who gave them

_permission not to install the com-
_ putarised safety gadgets which are
very necessary for safety and start

_production, It seems that the factory

‘was running without these compu-
terised safety gadgets.
1 would like to know  whether

there is on]y one such toxic chemi-
eal factory in India or whether there
are many and how many plants of
this type are working in  different
parts of the country. Paragraph 13
* ¢f the Minister’s statement says that

. they are going to set up a special cell

"to make a detailed study of the prac.
"tices in vogue in the  developed

. countries for dealing with hazardous

substances and the institutional con-
trols in use. I would Jike to know
research

. the hazardous eftects of running such
country. It seems

|
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that this cell is going
to be set wup for the first

time to find out the hazardous effects.
I would like to know whether the
R & D Department concerned was
looking into these matters or not.

Lastly, I would like to know only
one thing more. The serious tragedy
has occurred. But many different
versions are given by many people.
It has been mentioned by Shri
Vasant Sathe, at the time of his elec-
tion campaign, that the gas leaked at
1 o’clock at night while Dr. Varada-
rajan has put it at 11-30 p.m. where-
as some others have quoted any time
between 11-00 P.M. and 2-00 AM.
When was the leakage commenced
and stopped? Now, Sir, they have ap-
pointed an Inquiry Commission. I
would like to know whether it is go-
ing to be a time-bound affair. I
would like to know whether the
Commission would be called upon to
submit the report within three
months or so so that safety action
can be taken cn the basis of an im-
terim report at least. It should nod
take years and years as it happens in
some cases because then it loses all
its importance. This being a matter
of national concern. I hope the Mini-
ster will reply to the questions rais-
ed,

SHRI V. GOPALSAMY (Tamil
Nadu): Sir, many people has warn-
ed about this danger, particularly the
journalists, and one Mi. Raj Kumar
Keshwani had written a series of
articles about this danger and he had
menticned that the entire city would
be wiped vut and Ish.pa. would be-
com a dead city because cf this dan-
ger. But those warrings were to-
tally ignered. Or the fcor of the
Suate Assenubly when this matter was
raised twice, ihe rrnrerned Labour
Minister, Mr. Niyogi, eave an indiffe-
rent and callous reply. The Madhya
Pradesh Government is responsible
for this  catasirophe. Mr Jaswant
Singh asked whather vl ugene wag
responsible for thig disaster. T would
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like to say that *he Minister had
»ated that nhosgene was not a poiso-
nous gas. But, Sir, this is a banned
war gas. But the Minister had stated
that this was not a poison gas. So,
{he Government is responsibie. 2y
are trying to shift tle responsibility
to sume others for {*eir callous an’l
indifferent atiitude even tlough there
wers «aroings.

I wanld like to  kuncw from ibe
Government why the dei”iy gas was
yeriuitted ¢ e stezed in a thickly
populaled ares. ‘Why wes the licence
gtven for this? Is it nit a fact that
the service of Mr. Keshab Mohindra
the Chuairman, were teeced for some
peaple since ke would be ahle to sup-
ply any number of jeeps from Mis
Mahindra and Mahindra? Why was
the licence given to Mr. Mahindra?
Because he became the Chairman?
So, Sir, the Government has been
totally indifferent and callous in this
matter and it is very clear. And it is
very clear from the reply of the
Minister. The Factory has its ties in
the entire country. It is not a fact
that the plant is posing a major dan-
ger to Bhopal or there is any such
possibility. This is the answer of the
Minister of State on the floor of the
House. He was very much concern-
ed about building the factory, about
the establishment. But he was not
concerned about the lives. More than
2500 lives have perished. They were
responsible. So I would like to know
from the Minister. Mr. Ramanand
Yadav also put that question. Was
ihis field testing cleared by the scree-
ning committee, in which the Defence
experts are also members? I asked
tne same question during the Ques-
%oa Hour also. T would like to get
the clarification from the hon. Mini-
ster. Was this cleared by the Screen-
trg Committee—this field testing by
this multi-national which is not per-
mitted in western countries or even
B U.S. or anywhere else?
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SHRI MADAN BHATIA (Nomina-
ted): Mr. Vice-Chairman, Sir, I
would not have taken the time of the
House but for one sentence which
oceurs in the statement in paragraph
3 at page 2 which says: “All plants
and equipments were got tested for
reliability and necessary modifica-
tions made.” I presume that these
modifications were made in the equip-
ment to carry out safely the “Opera-
tion Faith”. And I have been struck
hy this sentence for two reasons,
namely, neither in the paragraph re-
lating to thc establishment of the
legal cell nor in the statement des-
cribing the visit of the hon. Minister
to Bhopa! there is an indication that
steps were taken to ensure that tha
evidence which would be necessary
to establish a case against the Ameri-
can company, i.e, that the American
company supplied the defective
equipment, has not been adversely
affected when the modifications were
carried out in order to carry out the
“Operation Faith”. I want just two
minutes because this case is almost
parallel to the case which has al-
ready been pending in the American
courts. This hon, House will recol-
lect that on the 1st of January 1978
an Air India Boeing crashed in the
Arabian Sea. If the victims' repre-
sentatives or the legal heirs case was
that there had been negligence on the
part of the pilots of Air India, they
would have had the case only against
Air India. But they reached the Boe-
ing Company in the United States
and they were akle to reach the Boe-
ing Company in the United States
for damages kecause they put up the
case that the cauipment which was
supplied by the Boeing Company ia
plane to indicate the directions of the
plane was dcfective. That equip-
ment was known as ‘Black Box'. That
‘Black Box' was retrieved by the
Indian Navy from the Arabian Sea

and that is the mcst material piece of
evidence in that case. The Indiam
cempany is an independent legal en-

tity. Legelly, it has no connection
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with the American company. If our
case is going to ke merely negligence
in the operation of the equipment,
then we have no case against the
American comipany. We can reach
the American company only if we
seek to establish and we succeed in
establishing that the equipment
supplied by the American company
to the Indian company at Bhopal
was defective material. Therefore,
Sir, I would like to have an assurance
from the hon. Minister that the Gov-
ernment of India has taken.all possi-
ble steps to preserve the evidence of
supply of defective equipment by the
American company. If no such steps
have been taken, will the hon. Min-
ister assure thig hon. House that the
Government of India and particularly
the legal cell with the help of experts
will make sure that such evidence is
not, in any manner, tampered with
or adversely affected or was not af-
fecteg when the modiflcations were
made?

{

SHRI NAND KISHORE BHATT
(Madhya Pradesh): Sir, the state-
ment while expressing anguish- and
concern of the Government throws
light on the various humanitarian
steps taken by the Central and State
Governments to give relief to the
victims of the tragedy by immediate
medical aid, free distribution of food
packets and milk, analysis of water
for toxicity and declaring it safe, re-
moval of caracasses of dead znimals
by scavenging teams to avoid gpread
of epidemics, etc. There is, however,
no mention about the chain of re-
bresentations since 1981 by the Union
Carbide Workers' Union, Bhopal, orf
behalf of the workers and the cal-
lous indifference and criminal negli-
gence of the management. There is
also no mention of the indifference
of the Factory Inspectorate to the
repeated representations of the ggi-
tated workers to the possible danger,
‘Sir, the International Labour Orga-
nisation (ILO) has set guidelines in
such matters. T would like o know
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from the hon. Minister whether any
attempt wag made gt any time to in-
troduce the same in the larger inte-
rest of the workers, the industry and
the community. Sir, the factory’s
licence hag not been renewed beyond
31st December, 1984 and the same
is lying closed. I would like the hon.
Minister to let us know as to what
steps have been taken to rehabilitate
the unemployed workers of the Union
Carbide factory at Bhopal consider-
ing the family and other liabilities,
especially of their school-going child-
ren,

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Sir, I have
only to ask an off-beat question. Of
course, the Bhopal tragedy is a very
tragic event that took place Im 1984.
But I would like to tell the hon.
Minister that in this thing we should
not forget that insecticides play a
very important role in our agricul-
tural economy. Insecticides have
created the green revolution. And
in the case of Kashmir and Himachal
Pradesh, they have played a very
important part in bringing about
horticultura] revolution or the fruit
revolution as we call it. I would
like to ask the hon. Minister whether
he would ensure that the quantity of
insecticides to the general agricultu-
ral and horticultural sector js provi-
deg in adequate quantities dand we
are not led away by not providing
that quantity of insecticides. I want
this assurance from him.

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY ATFFAIRS (SHRI
VEERENDRA PATIL): Mr. Vice-
Chairman, Sir, many hon. Members
have agsked so many questions and

~ they have tried to elicit information.

Sir, with the limiteq time at my dis-
posal, I will try to give briefly the
clarificationgs and the information
sought by the hon. Members.

Sir, at the outset, T would like to
make one thing clear. Some hon.
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Members, while eliciting information,
spoke in such a way that our Gov-
ernment is interested in suppressing
the information in safeguarding the
interesty of this Multinational. Sir I
refute this allegation. And I must
say that there ig absolutely no basis
for such an allegation. Ang I do
dot know why they came to such a
conclusion. Sir, as I said in the
beginning during the Question Hour,
this ig the worst tragedy that occur-
red...
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SHRI RAMANAND YADAV: After
Hiroshima.
{
SHRY VEERENDRA PATIL: ..not
only in India but also in the entire
world. Nobody had anticipated that
such a tragedy would occur in this
Plant. Sir, so far as the State Gov-
ernment is concerned, they have made
one thing clear. I had an occasion
to discuss this with the Chief Minis-
ter. He had come to me. He met
me here in Delhi. Not only he does
not want the activities of this Com-
pany or the Undertaking to be con-

tinued or to be resumed . but he
also does not want any sort of
activity so far as this company is

concerned, in his State and in Bhopal.
That ig why, he has jlready made a
request to the Central Government
to nationalise this undertaking and to
take over the entire factory and all
the properties which they are owning
in Bhopal. Of course, such a request
has to be examineg from the legal
and other pointy of view. This is
being examined.

As T gaid, this is the worst tragedy
and it has opened the eyes not only
of our Government but it hag open-
ed the eyes of other countries aleo,
wherever such health-hazardoug che-
mical or pesticide industries are work-
ing. Again, it is not correct to say
that these multinationalg are starting
such industries, pesticide industries,
jnsecticide industries or chemical in-

[ RAJYA SABHA]
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dustrieg only in developing countries.
In the developed countries also, such
industries are there. After all, the
Union Carbide is producing MIC here.
Qut of the MIC, they are manufactur-
ing Carbaryl, This is a pesticide. Tt
is not that Union Carbide is manu-
facturing Carbaryl only in India and
in other developing countries. They
are manufacturing Carbiryl in USA
out of MIC produced there also.
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As I said, this accident has opened
the eyes of the Government and
thety have taken all possible steps. I
would like to mention a few of these.
Government have already decideg to
set up a special cell, to make a de-
tailed study of the practices in vogue
in developed countries for dealing
with hazardous substances and the
institutional controls in force to en-
sure safety for men and environment.
In regard to the long-term effects
also—Prof. Ramachandra Rao was
asking about this—Government is
considering the getting up of a Natio-
nal Scientific and Medical Committee
to study all the aspects arising out of
this accident and to give an authori-
tative opinion about the likely after-
effects and the appropriate steps
which need to be taken at the medi-
ca] and scientific levels,

§

Similarly, Sir, their departments
have also taken action. For instance,
the Department of Environment have
taken action to evolve gteps for av-
oiding industrial accidents of this type
in future from the pollution control
angle and the Centra] Pollution Con-
trol Board have constituteq a Com-
mittee very recently, this month, in
1985, and they have taken on this
committee representatives of  five
State Pollution Control Boards. The
terms of reference of this Committee
are: To deflne a hazardous chemieal
precisely and to list the varieties of
hazardous chemicals which are either
uged as raw materials or produced as
intermediaries and also the final pro-
ducts in relation to these materials.
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Their job is also to identify these
industries which are to be recognised
as hazardous industries and to pre-
pare an inventory State-wise and
alsop to cull out from that the total
inventory of those units which are
located in the crowded areas, They
have also to examine the existing
safety procedure and safety controls
along with the contingency plang of
‘those units located in the crowded
areas in case of any such untoward
. thing happening as happened in the
case of Bhopal

1

Sir, many hon. Members referred
to the R&D section in this Union
Carbide unit at Bhopal. I do not
* know froy, what source hon. Members
got the ~aformation that in this res-
earch ¢.ntre, research js going on
about c¢nemical warfare and all that,
So far as my information goes, the
unit gt Bhopal has got a research and
development cenfre where research
activities are carried out including
testing of pesticides on insects ynder
tropical conditions. No collaboration
with foreign company is approved.

Many members wanted fo knoy why
this unit was allowed in Bhopal. As
I have already said, this Union Car-
bide company started itg activities in
our country in 1967 and the Union
" Carbide USA, has got majority shares
in this Indian company. I think they
.are holding 50.9 per cent equity. In
1972 Union Carbide India Ltd. were
granted a letter of intent for manu-
facturing this pesticide. I want to
make it clear that when they made
an application for letter of intent and
later on in the year 1975 for conver-
sion of letter of intent into a licence,
at that time CSIR, DGTD, State Gov-
ernment with regard to location and
others concerned were consulted.
After consultation and after taking
intp consideration the opinion that
was furnished by them the Govern-
ment of India ultimately decided to
give a licence to them. That is how
they started their acivities,
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Hon, Mr. Jaswant Singh wanted to
know why the foreign collaboration
wag reneweq in 1982, The reasons
for this are: While applying for
renewal of foreign collaboration in
1982 UCIL gpecifically mentioned that
one of the reasons for extension was
that manufacture of MIC involved ex-
tremely hazardous process, with
complexity in areas of efficiency,
material balance corrosion and safe-
ty and they have to work closely
with foreign experts for assimilating
the technology input. This would
show that the foreign collaboration
agreement entereq into by WUCIL
with Union Carbide TUSA provided
that parent company would ensure
adequate safety provisions for the
Plants in Bhopal. That ig why it J
was extended in 1982. ) )

Mr. Gurupadaswamy wanted to
know about DDT. So far as DDT is
concerned .it is being used primarily
for eradication of malaria, An expert
committee in the Ministry of Agri-
culture is reviewing the question of
bhasing out the pesticides, including
DDT. So, that is under consideration.

¥T ot st gew M (frEw) ¢
WEE9 ¥} gl 9T udwE @ ar
g 7 AT uAl mmarey § awEd
fear qat Zad far B m AT
ar g ?

SHRI VEERENDRA PATTL: About
casualty figures, hon. Mr. Jaswant
Singh wanted to know about casualty
figures, 1 have already given the
figure, but in the statement I have
made it clear....

st et 9WmT  gqrEy  ROa]
At g, ag &t qUAr & W fae
g & foid T R OE ) owe
fomr @t #t ey, @it aw &nfr
. . . (zmEEm)

ft WA TEw ;. ww ST
AT & g ¥ fw v aw
AUy Hg A @er |

SHRI VEERENDRA PATIL: I have
already made it clear in my statement
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that according to the figures collect-
ed by the State Government from the
hospital mortuaries, cremation grounds
and burial grounds the number of
dead persons is about 1408. T have
made it clear that this is the infor-
mation that the State Government
has been able to collect so far and
after collecting this information they
have notified the 1ist of these 1408
deaq persons to all the police stations
and in all the mumicipal wards in
Bhopal and they have given publicity
in the local papers that this is the
list we have prepdred gnd if any
addition is to pe made to the list.
They sought the cooperation of the
people. In addition to that the State
Government have engaged the Tata
Institute of Social Sciences along with
a few other institutions of social work
to do a house_to-house survey for
assessing casualties, details 4t those
affected, consequent effect on the
household on account of death or dis-
ablement. So this institute—the Tata
Institute of Social Sciences—is glso
doing house.to-house survey work
and T hope by the end of this month
they will be able to complete the sur.
vey work and submit a report. Sir, it
is very easy for anybody to say that
according to their estimate the casual.
ty figure is 5000 or 10,000, Byt as a
State Government they cannot say,
“it is our estimate”. They have to
give the details of the casualties they
have to give details of the people
who have died, what ig their name,
what is their parentage, what is thelr
address and all that, That is why so

far g5 figure of 1,408 is concerned, I
have made it very clear that is what
the State Government has been agble
to collect so far. But the collection
of information is gtill going on and
even now we invite information and
will be grateful to the people and so-
ciety if they come forward with ade.
quate information with regard to
casualties. It will be certainly scruti-
nised and will pe taken into considera.

Union Carbide Lid.
at Bhopal

tion at the time of preparing the final
figure about casualties,

Hon. Members wanted to know
about the casualties in the past. I
know some incidents took place in
the past. But I can gay that whenever
an incident took place—an incident
of this nature mever[ took  place,
neither there por in any of the in-
dustries manufacturing pesticides or
chemicals in oyr country, put some
minor incidents have taken place—
the State Government had ordered
an enquiry. Apart from enguiry in
regpect of the accident criminal cases
were launcheq against the company
in respect of some of them and some
of the cases are gtill pending
in theg courts. It is not as if the
State Government iz keeping quiet
with regard to the taccidents that
took place in the factory.

Then, Sir, Prof. Ramachandra Rao
wanted to know whether any effort
is peing made to study the affer.
effects. I can tell him that to study
the symptoms gnd to gefermine the
long-term effects, three teams had
been gent from the Indian Counecil of
Medical Research. They are study.
ing it. Similarly, one hon. Member
wanted to know whether the water,
vegetables, air etc. were analysed or
tested. The State Government, on
3rd December itself, got ifs city water
supply tested. The report indicated
that it was not contaminated. Tests
were carried out tregularly and inten-
sively guring the operation when MYC
whas being processed.

So far as environment is concerned,
it remained free of any toxic material,
Announcement to that effect was
made to allay any apprehension in
the minds of the people. Further
tests on air and water samples were
done by a team of six scientists sent
from the Department of Environment
on 5th and 6th December and the
fact of its being free from toxic che.
micals was announced to the public.
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Then I come to Mr. Ramanand
Yadav. He wanted to know about
the quantity of MIC which was ac=
tually neutralised. The quantity ac.
tually neutralised was about 22 tonnes
as against the estimated quantity ot
15 tonnes. The affected tank ig gtill
to be opened up. The investigating
agency will take appropriate action
in this regarg for analysing the con-
tents under technical supervision. The
sample taken from the safety valve
section indicated ; polymerisation.
Fuller samples and analysis of the
same ig yet to be done.

Sir, lastly I come to the point
about the legal aspect. I have already
made it clear that p legal cell has
been created in the Law Ministry to
go into the question of suing the
company. Sir, I will just read out
a portion f the note that I have re.
ceived from the Law Ministry be-
cause this question is being examin.
ed and the hon. Members are aware
of the fact that our Attorney-Gene.
ral ig in the United States and he
is expected here within a day or two.
Sir, the question agitating the pinds
of mahy people is—who should file
a suit and where? The tentative
thinking of the Ministry ,f Law and
Justice is that it will not be advan.
tageous to sue the Union Carbide
in India for various reasons, two
main reasons being—(1) Until the
law in India is changed, it will not be
possible for the Government of In-
dia to take group action or Pparens
patriae action in Indian courts under
Order 1 Rule 8 of the Code of Civil
Procedure, The law as it stands may
be helpful in obtaining only injunc.
tive relief and not in recovery of
damages ir. a class getion. (2) There
being numeroug claims, the question
of execution of individual decrees
may create problemg apart from the
difficulty of having, Indian decrees
executed in the United States. While
Government is considering various
options available to it for obtaining
adequate compensation—damages for
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itself as well as the victims of the
gag tragedy—one of the options is te
file a suit' foy damages. It is the ten-
tative view of the Ministry of Law
and Justice that the Union (arbide
Corporation can be sued in a US
court in a parong patriae action by
the Union of India as the guardian
and protector of interests of its citi.
zens. Group action by individuals
also might proceed separately, with-
out prejudice to the parons patrice
action by the Union of India, I can
only add that the fina] decision will
be taken on the return of the Attor-
mey-General.

SHRI B. SATYANARAYAN RED.
DY: Two US lawyers have already
filed a suit in the United States.

SHRI VEERENDRA PATIL: so
many may file suits. That is a giffer-
ent matter. So far as thq Govern.
ment of India is concerned and the
State Government is concerned, 1
have stated just now what the posi-
tion is. We are going to take a deci.
sion, and a final gecision wil] be
taken very ghortly on the return of
the  Attorney-General from the
United States. This j5 already ea.
gaging the attention of the Law Min-
istry. There, a separate cell has
been created; they are going inte-
this question ang they will take a
final decision shortly.

SHRI B. SATYANARAYAN RED.
DY: What protection are you going
to give to those people whose gigna.
tures have been taken by those US:
lawyers?

SHRI NIRMAL CHATTERJEE
(West Bengal): Don’t you think the
dimensions of the event call for an
all-party effort to provide succour to
the suffering? Why dont you agree to
form gn all.party committee? There
was a question also on this. Why
are you not responding positively?

SHRI VEERENDRA pATIL: TFor
what purpose do you want an all-
party committee?
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SHRI NIRMAL CHATTERJEE:

-Forty 1housand or a lakh of people
-are affected. Now you are giving
publicity about payment. Many of
the people are not literate, as you
all know. In order to reach all these
people, tp find them out, why dont
you seek the co.operation of the OP-
position and other parties and form
an all-party committee {0 help them?
(Interruptions)

SHRI VEERENDRA PATII,: Sir,
I want to make it clear that there is
no question of not geeking the co.
operation of the opposition parties.
The Government of Madhya Pradesh
hag already constituted a relief com-
mittee consisting of gl] representa.
tives and the relief committee is con-
sidering all these aspects, how to
give relief, how much relief has to
be given; all matters are being consi
dered there. So far as the casualties
are concerned, the State Government
hag tried its best to collect the in-
formation, ang I made it very clear
that if any information is available
with anybody, they can pass on that
information to the State Government
and the Government will be too hap-
py to receive that information and
take 5 final decision after scrutinizing
any information that iy received.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI H. R. BHARDWAJ):
Sir, with your kind permission just
to put the record straight so far as
the Government of India is con-
cerned and the legal aspect of this
case is concerned, we have not
yet decided that we would go only
in the American courts. My first
preference would be to file cases in
India, and cases are being filed in
India and we are prepared to amend
"the law drastically for the benefit of
the victims.

SHRI GHULAM RASOOL MAT.
TO. What about availability to con-
sumers?

President’s Address  28¢

SHRI S. W. pHABE: Sir, ....

THE VICE.CHAIRMAN (SHR1
SYED RAHMAT ALI): Please re-
sume your seats Mr. Matio ang Mr.

- Dhabe,

—

MOTION OF THANKS ON
PRESIDENT'S ADDRESS

SHRI DARBARA SINGH (Pun-
jab): Sir, I move that an Address be
presented to the President in the
following terms:—

“That the Members of the Rajya
Sabha assembled in thig Session
are deeply grateful to the President
for the Address which he hag been
pleased to deliver to both Houses
of Parliament assembled together
on the 17th Jaunary, 1985.”

Sir, T would like to take some time
to express in detail.
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